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Mr, Kiskhan Bansal, counsel for applicant,
Mr, Vlnlt Mathur, cauncel for-respondent

P . Nes, 1.& 2,
lone 1s Oresent for recoonwent Weg. 3 & 4,

At~theﬁvery?aut set,’ the learned
counsel fer the applicant submits that the
applicant has al'ea&y beer granted the relief
as claimed in this. 0.2, and the 0.A., has been
rendered 1nfructu®us.

The learred counsel for the respenaents
oes not dispute the pOQ1t1nn. )
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In view of the aforesaid facts, 01rcum—‘

T stances- and qubsoqaent Zevdleopments in thié
case, the 0.A. stands disposed of hayving
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